
14.7 .2003 

Applicant is absent 
L)fl call. Res.1 continues 
to remain absent. Shri a.i 
iehera and H; .S .L .Patnaijc 
learned Mvocates have 
already filed Vakalathnam 
for Res. 2 and 3 and pray 
or a time for service Of 
rel iminary objection 

. iled by them. Time qrante 
till 28.7.2003 for service 

ofNo costs. 

LI 
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- 	NTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

ORD ER DATED 07.11. 2003. 

Heard Mr.J.K.Das. learned counsel 

appearing for the App1icaflt.nd Mr.13.K.L3ehUr.0 

learned SiiOr counsel(beiflg 	 : 

oy MS. •L•pataik)arpearing t:: 

In course of heariflg,the AdvcxaCe for the 

ApLiCant has filed, a Memorandum seeking 

permisSicfl to withdraw the present.0rigiflt 

ApplicatiW 
I with lioerty to file a roeriy 

nstjtuted fresh Original Aplicaticfl.A .cr' 

Of the said iiemcrafldum dated 7.1l.203u1. 

also ocen served cri the learned ccxinsei 

1

• appearing for the RailWaYS.cXl th face L;t 

the prayer made in th Memora(ldUm d-'d 

7.11 .20C3,thlS 
Grigiflal 	licatiU i 

.,errru.tted to be  withdrawn with la.bert, t - 

pplicánt to tile a pro t*1 cctistituted 

oigial AppliCaticn,if SO icivised. This 

original Appli cati'cn is accordin gly dis - Os ed 

AD 
4 c/Ch JLITI - 

r 	

/ 

- __j1eto 	1..) 

jCaflt is O*oatt. 
1$ c a ns e]. for Res • 2 and 
files Memo statinj therein 
that copy 6f the prel1mir4 
objection filed sent to th 
applicant by Reçd.Post 
(postal receipt enclosed 
with the Memo). Res • 1 
continues to remain absent 
and no steps taken by him 
to tile any counter.Theref 

t up before the Bench to, 
Lirther orders. 


